
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH : 	RABAD 

\ s . 
O.A. No. 	355p 1989. 

Frkr-No. 

DATE OF DECISION 	10-12-89* 

titionor 

dvocate for the 
Petitioner(s) 

Versus 

Respondent 

- 	 Advocate for the 
Respondent(s) 

CORAM 

The Hon'ble Mr. D.SURVA RAO 	MEMBER (j) (I) 

The Hon'ble Mr. R.BALA SUSRAMANIAN 	MEMBER (A) 

Whether Reporters of local papers may be / 
allowed to see the Judgment ? 	

/ 
To be referred to the Reporter or not ? / 

Whether their Lordships wish to see the/ 
fair copy of the Judgment ?  

DSR 	RBS 
4 Whether it needs to be circulated to 	/ 	HM(J) 	HM(A) 

other Benches of the Tribunal ? 	/ 

S. Remarks of Vice-Chairman on columns 
1,2,4 (To be submitted to Hon'ble 
Vice-Chairman where he is not on the 
Bench 

- -. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD 
BENCH : AT HYDERABAD 

OA 355 of 1989, 	 Date of Order 	18-12-69. 

B.Mukherjee 
...Applicarit 

Versus 

The Senior Divisional Mechanical Engineer (o), 
S.E.Railway, hialtair, & 2 others. 

...Respondents 

Counsel for the Applicant 	: 	Shri CSuryanarayana 

Counsel for the Respondents 	Shri P.Venkatarama Reddy 

CORUFI: 

HONCURABLE SHRI O.SURYA RAD : MEMBER (J) (I) 

HONOURABLE Si-mi R.BALA SUBRAMANIAtJ : MEMBER (A) 

(Judgment of the Bench dictated by HonT'bla 
Shri D.Surya Rao, Member .(J) 	). 

This application is filed question7the order 

No.DPO/UAT.Bu.II8/17, dated 24-1-89 passed by the 1st 

respondent directing that the applicant beLr.Otired from 

service on the forenoon of the data of expiry of three 

months computed from the day following the date of service 

"I..' of the notice. The notice - 
serted on the applicant on 3-2-89. 

The retirment of the applicant &-Jekeffect on the forenoon 

of 3rd üIay, 1989. The impugned orders were passed under 

cs 
Rule 2046 of the Railway Establishment Code Vol.11, applicant 

filed a representation/appeal on 21-2-89,Aa no orders were 

passed immediatly thereafter he filed the present applica. 

tion on 24-4-89. During the pendency of the applicabion 

contd..2. 

2 



561 
), & 

by an order dated lu-il-ag the Reilway Administration was 

permitted to dispose of the representation made by the 

applicant. It is now brought to our notice by the Standing 

Counsel for the Railways that the Divisional Railway 

Manager by an order o.DPO/WAT/53 111/17 dated 24-11-89 

had directed the reinstatement of the applicant with 

immediate effect. It is also directed that from the date 

of retirement i.e. 2-5-89 to the date of reinstatement the 

intervening period shall be treated as leave due to appli-

£'.s4.J-3 Lt.a 
cant. jie applicant re-joined on LI -1t.-1989 persuant to 

this orderØ. 

2. 	The Starding Counsel for the Railways Shri P.Uenkata 

rama-Reddy submits that the applicantkreceived the relief 

asked in the main application i.e. the impugned orders 

dated 24-1-89 has been set aside and the applicant has been 

reinstated into duty. It is therefore contended that there 

is no further relief which t4ae-'snM-. can be granted. Shri 

C.Suryartarayana, counsel for the, applicant seeks to contend 

that the appellate order is arnon-speaking order acdLthe 

intervening period i.e. from the date of retirement to the 

date of reinstatement into service i treated as leave and 

k 

that o-onssqkrently-he iskcompelled tobe on leave for the no 

fault of hj5 ' It is open to the applicant to make a 

con td. • 3. 
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representationagainst the order dated 24-11-89 to the 

áoncerned dompetent authority in so far as treating the 

intervening period as leave and if aggrieved by any 

decision on such a representatiMfl it is always open to 

the applicant to seek appropriate legal remedies. In 

the present application however we are not going in to 

the question as to the legality of the order dated 

24-11-1969 as it is not impugned herein. The application 

is disposed of as, it has become infructuous in view of 

the subsequent order dated 24-11-1969. No costs. 

	

(D.SURYA Rho) 	 (R.BMLA SUBRAMANIAN) 

	

Member (j) 	 Member (A) 

Dt.18th December, 1969. 
Dictated in open court. 

LJL 
EPUTY REGI5IRR(J) 

The Senior Divisional Mechanical Engineer(D), 
5.E.Railway, lialtair-530 008. 
the General Manager, south eastern railway, 
Garden Reach, 	lcutta-700 043. 
The Chairman, Rly.Board, (representing Union of India) 
Rail Bhawan, New Delhi-110 001. 
One copy to Mr,C.Suryanarayana, Advocate, 1-2-593/50, 
Srinilayam, Sri Sri Marg, Gaganmahal, Ryderabad-500 029. 

5, One copy to.Mr.P.Venkatarama Reddy, SC for Rlys., 
CAT,Hyderabad. 

6. One spare copy. 
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Draft by: Cheekodby: Apprvedjby 
O.R.(J) 
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Typdd by: 	. 

IN THE CENTRAL ADIIINISTRATIUE TRIBUNAL 
HYDERABAD BENCH. 

H D1f'BLEWrBrN.;-J.Afl5JMHA:(v.c.). 

N 
	.HQN'BLE IIR.O.SURYA RAO:F1EF1BER(UDL) L 

HON'BLE MR.D.4C_tflhlaA-g.4mR4-w:rIEMBER:(A) c—
AND 

-H 

DATED: 	
c 

QR-DE-R7'UDG [lENT 

M. AR...-/-M.jNc 	
- 	 rID 

(iJ4i1p40. 	 ) 

U.A.No. c1tci 

Admitted and Int.afith directions 
issued. 	- 

A11owedA 

Dismissed. 	 - 

Oisposed of w4.t-h—thhttu1.r4o 

M.A. \Drdered. 

No ord~ as to costs: 

t 

Sent to Xerox §cntral Adrainistratke trItt 
DESPATCH 

-. 	 NYDóABAD BENCH. 




